AN (532-240014Y
CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
3§,MG Marg Civil Lines,Olf Red Ruilding,Allababad-211003
Regional Brancl, Alahabad
Dated: 264320106

Yo

Appeliant as per address in table below

Respondent as per address in tablc below o1

Final Order No. A/70832/2016-EX1B8] dated 16/09/2016

1 am ditected Lo ransmit herewith a certified copy of order passed by the Tribunal under section 35-C(1) of i
Central Excise and Sall Act, 1944,

Asst, fogistrar

Appication Appeat Name and Address of Appeliant
522008 CCE MEERUY
BEXCISE CHOWK, UNIV ERSITY
ROAD, MANGAL PANDEY NAGAR,
MEERUT - 250005.
Name and Address of
Respondent
NIKITA PAPERS LTD.
SHAMLEDISTT.
MUZAFEARNAGAR.,,

-3-:".}3211' Association, CESTAT, Allahabad

A Director Pablications, Customs, Excise. 1P, Estate, Delhi

& nafs Centax Publications Pyt Ltd,, 1512-B, Bhishin Pitamal Marg, New Delhi-3

6 Company Law Institute of Tndia Pvt. 1.4d., No.2 (old 10,36, Vaithyaram Streel, T. Nagar, Chennai-17
4 Taxmann Allied Service Pvt. Lid, 30/32, New Rohiak Road, New Delhi-1 10005

§ Vasy Service Tax Onbine Dot Com Py, LAd,, 4074, Iscon Mall, Satellite Road, Ahmedabad-15

9 LAWCRUNX Advisors Pyl Lid., LAW House, 1-8, Secior-10, Faridabad 121003 {Haryana)

10 TaxindiaQnline.com Pvi, Lid., g Floor, Vasant Arcade, Vasant Kunj, New Dethi- 1 L0070

11 Mark Professional Services Pyl 1.d., 108, Everest Block, Aditya fnclave, Hyderabad - 38

12 The TCFAL soclety, 52, Nagatjung i, Punjagutia }.—iycicrabad.~500{!82

13 M8 Knowledge Processing Pvl. lld.(ta.\;mnnagmnemindia,com),FF—19,15l Floor,Cross River Mall,CiH?
Tround, Mear Karkardeoma Courl,Delhi-110032

(ACDR. 15 Office Copy /wémm File

_

Anvit. Registrar



IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL

REGIONAL BENCH : ALLAHABAD
COURT No. I
APPEAL No. E/752/2008-EX{SM]

{ Arising out of Order-in-Appeal No. 06-CE/MRT-1/2008 dated 16/01/2008
nassed by Commissioner of Central Excise & Customs {Appeals), Meerut)

For approval and signature:

tton’ble Mr. Anil Choudhary, Member (Judicial)

1. ]Whether Press Reporter may be allowed to see | No

the Order for publication as per Rule 27 of the
CESTAT {Procedure) Rules, 19827

2. | Whether it would be released under Rule 27 of | Yes
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or nhot?

‘3. | Whether their Lordships wish to see the fair copy | Seen
of the order?

47 [ Whether order is to be circulated to the|Yes
Department Authorities? AN
I
{“ommissioner of Central Excise, Meerut-1 Appelant
Vs,
Kikita Papers Litd. Respondent

Appearance;

Shri M.P. Damle, Assistant Commissioner, (AR} for Appellant
None, for Respondent
CORAM:

Fion’ble Mr. Anil Choudhary, Member (Judicial)

Date of Hearing & Date of Decision:

;“}
i

{iha X ORDER NO. 0..7758 522 .‘?Jgﬂ

P
ria‘



Ex. Appeal No. 752/08

]

Per: Anil Choudhary

Dismissed under litigation policy, without entering into

merits.
(Pronounced in Court)
“S:E;‘({{:;ﬁ_..,m_.x:«
(Anil Choudhary)
MEMBER (Judicial)
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